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Tablg cf both the Houses of Parlia-
ment in February, 1986, contains,
interalia, details of units incurring
losses during the years 1983-84 to
1984-85. -

|
(d) end (e) The decisions regard-
ing location of Central public sector
enterpiises are taken by the Govern-
ment on broad techno-economic con-
siderations and it cannot be pre-de-
termired cp g state-wige basis.

Financial assistance for construction
of eourts in Andhra Pradesh

1785. SHRI PRABHAKAR RAO
_KALVALA: Will the Minister of
LAW AND JUSTICE be pleased to
state: )

(a) whether there is any proposal
to give more financial assistance by
the Central Government for the con-
struction of Courts in Andhra Pra-
desh; ang

(b) what ig the number of Courls

set up by the Government of
Andhra Pradesh since 1983 fo
October, 19862

THF MINISTER QF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI H. R. BHARDWAJ):
(a) The Central Government have
approved the proposal to construct 46
buildings for existing courts during
1985-80 at 5 cost of Rs. 249.49 lakhs
with the gilarts-in-aid recommended
by the Bighth Finance Commission.

{(b) The Stote Government have
intimateg that 11 District Courts, 22
Sub-Courts, 42 Munsiff Magistrates
Courtg and 37 Special Second Class
Magistrafe Courts have been esta-
blished from 1982-83 {o 1984-85.

Indigenous CompoOnenis in new
model of Marutj

1786. SHRI JERLIE E. TARIANG;
Will the Minister of INDUSTRY be
pleaseq to state.

(a) the extent of indigenoug corm-
ponent in the new model of the
Maruti-Suzukj car at present: and
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to Questions 60

(b) what steps have been taken by
Government to ensure the level of
sophistication of the car components?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PUBLIC
ENTERPRISES IN THE MINISTRY
OF INDUSTRY (PROF. K. K.
TEWARY) : (a) Cumulative indi-
genisation achieved by the new
Maruti-800 Car ig 53.8 per cent.

(b) wMaruij Udyog ensures the
quality of indigenous components by
subjecting them to varioug tests,

Letters of intent and DGTD registra-
tion for Andhra Pradesh

1787. SHRI GOPALA RAO RAO:
Will the Minister of Industry b2
pleased to state.

L. o4

(a) whether it jg g fact that the
issue of the letters of intent and
regisirations at D.G.T.D, for the
State of Andhra Pradesh have come
down during the last three years;

(b) whether it ig also a fact that
the Andhra Pradesh Industrial peve-
lopment Corporation have recently
sent sixteen applications of letters
cf inteni/DGTD registration;

(c) 1t go, what are the detailg of
the applicationg and action takep by
Government; and

(d) what are the reasons for delay
in clearing them?

THE MINISTER OF STATE IN
THE DEPARTMENT OF INDUS-
TRIAL, DEVELOPMENT IN THE
MINISTRY OF INDUSTRY (SHRI
M ARUNACHALAM) : (a) No, Sir.
The number of letters of infent
granted for seiting up of industries
in the State of Andhra Pradesh and
the number of schemeg registered
with DGTD in respect of this State
during the last three years are indi-
categ below:—
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Year
1983.
1984. . ‘ . . e
1985. . . . o ot

(b) to (d) During 1986 (upto 19. 11. 86), a
total of 13 Industrial Licence Explications
have been received from M/s Andhra Pradesh
Industrial Development Corporation and M/s
Andhra Pradesh Electronics Development
Corporation. Of these, 2 applications have
since been approved and lettera of intent
issued to the party, 6 have been rejected or
otherwise disposed of and the remaining 5

applications are presently at various stages of
consideration.

to Questions 62

Letters of intent  Schemes registered

issued with DGTD
79 167
92 186
127 179
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Allotment of LPG connections on the basis
of Affidavits

1789. SHRI SUNIL KUMAR PAT-
TANAIK: Will  the. Minister  of
PETROLEUM AND NATURAL GAS be
pleased to state-

(a) the number of LPG connec. tions
issued by M/s. Shivanika Enterprise and M/s.
Supreme Enterprise, East Delhi during the
last three years on the basis of affidavits on
nonjudicial stamp papers to the effect that the

disponents have lost their original booking
slips; and



